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[Placed in Library. See No. 
LT-7905'84]

(d) (i) Review by the Government 
on the working of the 
Metallurgical and Engineer
ing Consultants (India) Limi
ted, Ranchi for the year 
1982-83.

(ii) Annual Report of the Metal
lurgical and Engineering 
Consultants (India) Limited, 
Ranchi for the year 1982-83 
along with Audited Accounts 
and the comments of the 
Comptroller and Auditor 
General thereon.

(2) Three statements (Hindi and 
English versions) showing 
reasons for delay in laying the 
papers mentioned at ‘b), (c) 
and (d, above [Placcd in 
Library. See No. LT-7906 84].

Notifications onder All India Services 
Act, 1951

THE MINISTER 'O F  HOME 
AFFAIRS CSHRI P. C. SETHI) : I beg 
to lay on the Table a copy each of the 
following Notifications (Hindi and Eng
lish versions) under sub-section (2) of 
section 3 of the All India Services Act, 
1951 :—

(1) The Indian Police Scrvicc (Pay) 
Second Amendment Rule*, 
1984, published in Notification 

No G.S.R. in 198 in Gazattc 
of India dated the 25th Feb
ruary, 1984.

(a) The Indian Police Service (Fixa
tion of Cadre Strength) Second 
Amendment Regulations, 1984, 
published in Notification No.
G.S.R. 199 in Gazette of India 
dated the 25th February, 1984. 
[Placed in Library. See No. 
LT-7907/84].

12.06 bra.

COMMITTEE ON PRIVATE 
MEMBERS* BILLS AND 

RESOLUTIONS

Seventieth Report

SHRI G. LAKSHMANAN (Madras 
North) : I beg to present the Seventieth 
Report (Hindi and English versions) of 
the Committee on Private Members* 
Bills and Resolutions.

COMMITTER ON OOVERNMENT 
ASSURANCES

Eighth Report

SHRI SANTOSH MOHAN DEV 
(Silchar) : I beg to prescn* the Eighth 
Report (Hindi and English versions) of 
the Committee on Government Assuran
ces.
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This cannot be discussed here. It is 
all right. This is law and order situa
tion. Not allowed.
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I have already called for a factual 
note from the Minintry.
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